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Mr. Speaker: The ordinary rules 
of procedure are there 50 far as this 
democracy is concerned; if the hon. 
Members have not faith. they can 
throw out the Government. What 
can I do? 

Shri Hari Vishnu Kamath: It is 
.easier said than done. 

Mr. Speaker: Can I do anything? 

Shri Ranga: You can do a lot. You 
~ n certainly make it clear to the 
Government that it would not be right 
for them to adjourn' the House and 
at the same time not have any com-
mittee at all to advise them. 

Mr. Speaker: I thank the han. 
Member for his valuable advice and 
I will do what I consider proper 
under the circumstances, but I cannot 
make a statement here that I will do 
this and that. 
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12.21 hrs. 

MOTION RE: REPORT ON INDIAN 
AND STATE ADMINISTRATIVE 

SERVICES-Contd. 

Mr. Speaker: The House will now 
take up further consideration of the 
following motion moved by Shri 
Harish Chandra Mathur on the 4th 
December, 1962, nameJy:-

"That this House takes note of 
the Report on Indian and State 
Administrative Services and 
Problem of District Administra-
tion by Shri V. T. Krishnama-
chari, laid on the Table of the 
House on the 7th September, 
1962." 

Shri Nanda may continue his speech. 

The Minister of Plal!l1ing aDd 
Labour and . Employment (Shrt 
Nanda): I have to make a few olher-
vations regarding some of the ~ 

tions which arose in the courfie of the 
discussion on the Report on Indian 
and State Administrative Services and 
Problems of District Administratioa 
by Shri V. T. Krishnamachari. 

When we adjourned last evenm.. 
had just conunenced. I stated that 
while the discussion was very illu-
minating, a number of question. 
which were raised were not quite 
relevant to the report itself. Thill 
was not quite relished by the han. 
Mover of the Motion. I may in all 
humility assure him that whatever he 
said was important, and whatever the 
other Members said was also impor-
tant. All I wished to convey was 
that some of the things which were 
brought up were not quite relevant 
to the subject matter of the repori 
itself which the House has discussed. 

It may be that the report has a 
restricted reference, but whatever it 
is, those things did not emerge from 
the con tents of that report. I agree 
that the questions raised were of 
very great importance when we think 
of the r ~ subject of administra-
tion. 

Administration at any time touches 
the lives of the people at so many 
points, and is therefore very impor-
tant. 

Dr. P. S. Deshmokh (Amravati): I. 
it not time to think about it? 

Mr. Speaker: Not during this reply! 

Shri Nanda: In the circumstances 
as are developing in this country, 
when the State has taken over so 
many functions of a welfare charac-
ter and ~n  its' economic >func-
tions also in so many directions and 
fI!>ld., administratian touche. deeply 
the lives of people in cCTtain vial 
matters. As mentioned by some hon. 
Members, considering the fact that 
we are now ,Passing through an emer-
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g!!ncy, the role of administration 
becomes crucial. Therefore, I have 
Very much appreciation of the senti-
ments . that were expressed, the 
opinions which were ventilated, in 
the course of the discussion. But, 
as I said, so far as the report 
of the rommittee is concerned, it 
had a limited reference, and when 
some hon. Members referred to 
the broad perspectives and revolu_ 
tionary environment and appro-
aches and all that, there was no 
room in the report itself for the play 
of an exuberent imagination in these 
matters. There are some matter-of-
fact issues. dealt with in the report and 
I believe that its characterisation as 
a disappointing report is not at all fair. 
We do not expect to find in this report 
answers to questions which were not 
put to the author of this report. I will 
just refer to the terms of Teference to 
make it clear that certain things do 
not come into the picture at all. It 
was only to deal with questions relat-
ing to administration at different levels 
and issues arising from the introduc-
tion of democratic mstitutions at the 
district and block levels. In a letter 
which We addressed to the States It 
was made clear as to what those 
matters were which this c'ommittee was 
iupposed to deal with. I 'AO not want 
to take the time of the House in read-
ing it out but information was to be 
fUTnished by the States on certain 
specific matters to Shri V. T. Krishna-
chari SO that he can make his recom-
mendations rC'garding these specific 
matters. That is the only test which 
the report should satisfy. It is a 
businesslike document and its recom-
mendations are of a very practical cha-
racter. We should not condemn that 
because it does not travel into other 
regions which possibly may be quite 
relevant for i~ ~ nn  ,'n another 
place Or occasion. 

Another thing is that when we assess 
the value of this document it does not 
stand in isolation. Everything about 
administration has not been compress-
ed in this document. This is not the 

first. This is one of a series; there 
have been reports before: there are 
going to be other reports of other com_ 
mittees. Some of them have been set 
up and some are going to be set up. 
We have to take the thing as a whole. 
Panchayatraj was not, as the hon. 
Member said, introduced in order to 
save thc community dcvelopment. Long 
before any such issue arose, this ~ 

taken up <,v en in the FiTSt Plan: 
extending the role of imtilutio','ls at the 
village and higher levels, extending 
their role with reference to develop-
ment and giving them larger o r~ 

and bringing out all the creative eneT-
gies of the people. All that was there. 
In the Secotld Plan abo all that ~ 

set down. It was asked as to what i~ 

the relationship between communi tv 
development and all that; such ~  
the language used and therefore I want 
to put it up in the proper setting. This 
is a continuous matter and continuous 
attention is being given to this sub-
ject. 

I do not want to share the cTedit for 
what was claimed by the hon. Mem-
ber on behalf of community develop-
ment. 

Shri Harish Chandra Mathur 
(Jalore): Is our own mind clear 
about the role of the panchayati raj? 
Do you see eye to eye with the Minis-
ter of Community Development? 

Shri Nanda: There is a policy 
which emerges after discussion. That 
policy is tor all the Ministers. Even 
after a policy has been laid down theTe 
may be certain aspects which may 
require further consideration. 
There is room for divergenc,e of out-
look in these matters. I shall say 
something more about this aspect. An 
hon. Member said that these were 
paper recommendations; lhat these 
were recommendations made by 
people who do not have enough touch 
with the things on the ground, with 
tlhe questions and problems which 
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are to be faced. Therefore their value 
is imparied on that srore. This will be 
very unfair to say in respect of the re-
port which has eome from Shri V. T. 
Krishnamachari. His whole record in 
administration is very well known. 
He has very great familiarity it~ the 
problems of the rural areas and with 
the problems of administration at 
various levels. 

I shall now come to the content of 
the report There aTe two parts of it; 
one ~  with the Indian Adminis· 
trative Service, and ~ rt  recom-
mendations made there and certain 
Questions which arose in that context 
have already been dealt wit,h by my 
colleague, Shri Datal' 

Shri Harlsh Chan']I·:t Mathur: 
at alL 

Not 

Shri Nanda: ,1 am afraid 1 would 
not be able to give the hon. Member 
much greater satisfaction On tllat 
score. 

Shri Harish Chandra. Mathur: 
shall give you the facts and figures. 
What he said is not borne out by the 
report itself. 

Shri Nanda: We canont now carry 
on a running controversy about that 
in this debate, but as far as 1 :have 
understood the position, it is this. 
From the fact that Mysore has asked 
for a little less number of lAS officers 
and some other States have asked 
for more, on the surface of it, it is 
not possible to interpret and come to 
a conclusion as to whether they are 
having more, or less than required. 
Even taking Mysore. you will find 
that the jump there has been fairly 
b'ig. 

Shri Haril'lh Chandra Mathur: What 
has happened from 1959 to 1962? Do 
not refer to 1947 lind 1948 or 1951-52. 
Please say what has happened from 
1959 to 1962. 

Sbrl Nanda: These are matters of 
marginal interest-five people more 
'or 10 people less. 

Shri Raaga (Chittoor): Where Is 
the question of margin here? 

Mr. Speaker: Order, or';.! ... 

Silirl Nanda: In all there ial"e 150 
officers of the lAS who are going to be 
drawn into the service in all the Statea 
in th.e course of the next four years. 
It is not such a large number. But, 
1f the hon. Member wanls that the 
matter should be specifically dealt 
with we can certainly give him all 
the information about it, but what I 
am told is tllat there are special cir-
cumstances. For example, Gujarat 
asked for more lAS officers. They may 
be placing a cerlai" value on the 
service of the lAS officers, and an-
other reason is, in tlll'ir own legisla-
!'ion for Panchayati Raj, they have 
accorded a special place to fAS ofti-
cers. They are oin~ to be the chief 
executive officers of the various bodies. 
of the Panchayati Raj institutions, at 
the zila level. Therefore. they will 
certainly need many more. I have 
only given an illustration to show how, 
with reference to the facts of the 
situation, you will have to consider 
whether it is much more or much less. 
I do not think in any general tenns 
it is possible to dispose of that thing. 

-i\' f~  fiI'l ~t  : qr1l"er 
$"lI', ~ m{r ~ ~ 'til ~ 
~ $ ~ ~ If>"T m gn: mfo 
1J;o ~o ~t 'I'm; fi~ <tI' I f~ ~ 

~ ~ X "" l1<f ~ orfu;n rn ~  mli't 
mm C<rr.f ott rpR l'J1ft, ~ it !!IT'1 
<tI'mfo f(o n:'fo ~ Iflll iift OfT ~t lIT 

;m ~ Of[ ~t PT 'fOT ~ 0!WfT 

~t? 

Sbri Nanda: Jt will take me far oui 
0f thE' main flow of argumE'n1. Call 
them LA.s.; ('all thE'm I.F.S. or 
r.D.A.S. or anything. but some peop[,' 
"rc r('quircd fOr co-ordinatinr: things; 
some officers are requireq at certain 
lev,']s to co-ordinate. So, r do no't 
think it is f'ally c,lIed for. 

An lion Member: Indian red-tape 
r i ~ 

Shri NandB: Another point made 
about the I.A.S. VIa. that those people 
are OVE'rshadowing the others. That 



Motion re: DECEMBER 5, 1962 Report on Indian and 4406 
State Administrative Services 

[Shri Nanda] 

is, thit technical services are being 
subordinated and they are not 
being alJowed to 'come into their own. 
This aspect was very much before 
Mr .. V. T. Krishnamachari, when he 
dealt wHh this matter. He ha:s given 
expression to an opinion specially re-
garding this. I am having an extnact 
from that report, which I shall read: 

"In the previous chapter, the 
steps needed for improving the 
standards in the lAS and State 
services have been indioated. 
There is equal need for streng-
thening the agricultural, includ-
ing animal husbandry, services. 
The State Governments should 
reorganise these services and im-
prove the prospects, so that they 
may attract young men with 
good attainments. The highest 
appointments in these services 
shOUld be held by technical me",." 

Similarly. he has said about ooopera-
tive service. So, the strengthening of 
l.echniwI services and giving them a 
proper place has not escaped attention. 
I personally agree that the question 
vr the relative position and status of 
technical and administrative officers 
has some substance so ~ r as the his-
tarkal facts are concerned. The 
technical personnel " arc comin.g into 
their own; their importance has in-
creased. They are required far pur-
poses Of various productive and de-
velopmental functions. Therefore, 
their role is certainly increasing in 
importan.ce and in relation to that, 
sl0ps have to be taken SO that their 
position is strengthened. 

Shri Tyagi (Dehra Dun): I could 
see from the report that they are 
being subordinated to politicians of 
all locali.ties in the name of demo-
cracy. Where is their freedom of 
qction? Everywhere there has been 
incidence of politi clans in the ser-
dces and th('y are getting d!'mora-
lised because they have no freedom. 

Shri Nan.a: This is a larger 
question to which I will corne later. 
But here are two, hon. ME'IIlbere 

whose outlooks run counter to esclt 
other. I shall explain toot. The hon. 
Member wants politics to interfere 
and penetrate everywhere. 

Shri Harish Chandra Mathur: NQ; 
you have completely misunderstood 
me. (Interruptions). 

Mr. Speaker: Order, order. 
suppose they are creating another 
service-talking service. 

Shri Tyagi: The incidence of poli-
tieLans in the whole of the serviCe!! 
has been SO bad that they are demora-
lised. They have lost their ""11-
confidence because there is too mucA 
in terference. 

Shrl Nanda: I am at one with the 
han. Member in this that there 
shOUld be absolutely no interference 
and wherever it occurs it shOUld be 
put down with a stbrn and heavy 
hand. 

Shri Ranga: Mr. Nanda is comple-
tely out of touch with r i~i . lIe 
talks in. the same way as we would 
lik .. to talk that there should be no 
politics in recard to the activities of 
the district officers, rAS officers, etc. 
But most unfortunately his own 
Ministry has been accused timp and 
again Of interfering with the oflicers 
~n  making them act as their tools. 

Shr! Nanda: There is absolutely no 
tru th in that. 

Shri Hari Vishnu Kamath: I would 
request him to deal witl!. his ow. 
party, the party in power. 

Shri Ranga: You first answer your 
own Members. 

Shri Tyag!: I am not his ME"mber; 
am my own Member. 

Mr. Speaker: Shall we proceed in 
an orderly manner or shall we create 
this chaos here? Four Members stand 
up and talk. If some Member stands 
up and if the Minister is willing to 
yield, Minister should sit down. 
Members should not stand. If the 
Minister is not willing to yield, the 
bon. Member will hiave to sit down. 
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Shri Tyagi: He yields. 

Shri Nanda: The hon. Member said 
eomething which I cannot allow just 
to escape YOUr notice. He said "Your 
Ministry .  . ." etc. Of course, as a 
Member of the Government. I am 
responsible for any Ministry. I would 
like to know. 

Shri Ranga: I refer to the whole of 
ihe Governmenl 

Mr. Speaker: Probably he meant 
my Ministry, which is non-existent. 
When he says "Your Ministry", it is 
addressed to me. 

Shri Nanda: Thank you very much 
for your kind protection. 

I was referring to the role of 
technical officers. I have a very great 
appreciation of their capacity to func-
tion 'and i ~ r  their responsi-
bilities rut any level in any way. But 
there is that distinction between the 

in tr ti ~ and the technical 
roles. A to'hnicnl officer may also 
be able to d0 the administrative job 
properly, but the jobs arc different 
'3nd there has to Ix' coordination at 
some level. In the technical work itself 
there should be no interference, no do-
mination by the administrator over the 
technical wing. I realise the impor-
tance of it. This point has been 
stressed, so that it is the technical offl-
c'ers at the higher rung who have to 
supervise, guide and direct the 
persons at the lower level, at the 
Panchayat leval, at the panchayat 
,amiti level and at the district level-
one over the other-in technical mat-
ters. That has been stressed, and that 
is one point which I thought I should 
emphasise. 

Shri Jashvant Mehta (BhavA-
nagar): Whllt about the common 
,cadre for technical personnel? 

Shri Nanda: Cadres are 
cadres. 

StaJte 

Mr. Speaker: If the hon. Minister 
answers every interruption, either he 
!hould Yield, sit down and allow the 

State Administrative ServiC,!S 

Member to interrupt or, if he is not 
going to yield, then he shoud ]lot reply 
also. 

Shri Nanda: I do not want to yield, 
but only I have not the heart to do so. 

This is about the Indian Adminis-
tratiVe Service. The recommendatiol\ll 
regarding the services which have been 
made are being dealt with in the 
Harne Ministry. Some of them have 
been referred to the State Govern-
ments and they are dealing with 
them. So far as the Community 
Development Ministry is concerned, 
<they have generally agreed to those 
recommendations, and wherever the 
Strutes come in the)' haVe to expren 
their views about them. 

But there are one or two matteTs. 
About the panchayati raj, which was 
main COncern ot the hon. Member, 
I would like to say something. He 
has been very much worried about 
the basis. "Wha t is the basiS", he 
asked. He also asked: "Have you 
any clear thinking about the role of 
the panchayati institutions?". And, 
in the report he docs not find any 
reflection of that realis:ltion, that it 
has a revolutionary role. He need 
not have looked for that here. That 
has been already established. I can 
give a little bit of history about it i. 
order that it 'may be understood in 
some perspective. The Planning 
Commission had a view about it. n 
was placed before the National De-
velopment Council. The position 
stated was that in considering the 
samitis above the villages two diffe-
rent approaches are possible. Sa mitis 
can be set up for development blocks 
and these in turn can constitute a co-
ordinating bedy for the district or a 
district council. Zila parishads can 
be set up with members from diffe-
rent blocks serving a samiti or sami-
ties for a blo.7k. On both aspects, it 
was said, different States could try 
out'different approaches according to 
their conditions. Among the con-
siderations to be kept in view, o. 
both sides the consideraticm were Bet 
out showIng t~  advantages and the 
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disadvantages. The National De-
:velopment Council passed a resolu-
tion on this. It said that the condi-
tions are not uniform in all the States. 
The planning Commission's view in-
clined more towards the district be-
ing the base and the panchayat sam i-
tis etc. functioning under the gui-
dance, not only under the guidance 
and supervision but also under ad-
.ministrative direction, of the .zila 
parishad. But the view then taken 
was that because several Chief Minis-
ters of d,fTeren t  . States pointed out 
that their structure was of a kind 
which admitted of functioning at the 
block level as the unit for this 
purpose better and bringing in the 
zila later on. This view was accepted 
and it was stated that the precise 
manner in which the principle was to 
be applied was a matter for the States 
to consider. Each State should work 
out a structure which is suited to 
its conditions best and so there was 
no need for insisting upon any uni-
formity. That was the view taken by 
us and that is why we find that the 
statutes are not entirely on a uniform 
basis. That is why  Maharashtra has 
something which is more acceptable 
to the bon. Member, which is more 
acceptable to me also., Our policy III 
not to have a rigid pattern; so, there 
are variations. Let us lilot be appre-
hensive or be frightened by the 
variations. In course of time, because 
of the experience that is being gain-
ed in various parts, things will be 
"Straightened out. This has been 
pointed out very clearly in the re-
port of Shri V. T. Krishnamachari. 

As is evident to the hon. Members, 
he was concerned 'only with the sta-
tutes as they are, and that is stated 
there. He took the 'laws as they were. 
Hi .. business TJas. takinr the situation 
as it was. to recommend what should 
be the administrative arrangements in 
order that hetter results could be 
obtained. This fact must be borne in 
mind. It was not his business to say 
that the Maharashtra pattern should 
be applied everywherE,. In the re-

commendations that he has made there 
is one thing which he bas stressed 
very much and that is, whatever the 
statute may be conventions can be 
established, administrative practices 
can be set out, which will enable the 
right kind of relations to be estab-
lished, where there will be team work 
among the officers and co-ordination 
also. Some reference was made to 
the administrative officers also. But 
his role was more in the nature Ilf 
co-ordination so that We get the best 
results from all of them. Shri V. T. 
Krishnamachari has rightly pointed 
out that the Stateo should estabiish 
propel" relations inter se as between 
the district administration, jilla parl-
shads and block samitis and also as 
between official and n'on-official agen-
cies and also define the relationships 
between State organisations at differ-
ent levels. So, the question before 
him was to sec that their respective 
roles are decided in a manner that the 
best results are obtained. 

One thing has to be borne in mind 
by the hon. Members. When these 
institutions were conceived of, they 
were very largely in relatibn ~o the 
development work and as the basic 
agencies for doing that work. When 
we look at it from that point of view, 
any test of the administrative prac-
tice, pattern or relationship is how far 
it is conducive to best results in that 
field. From that p'oint of view, the 
responsibilities are clearly laid down 
at every level. At the State level the 
policies about plans. programmes etc. 
are laid down. Then, even the State 
is not the last word. Also, it is not 
a question of statutory powers because 
manv of the things which come info 
the plans and which the States accept 
are not because they ·are obliged to 
accept Or they are statutorily binding 
on them but because they accept the 
common scheme, the common purpose, 
that the development has to be on 
those lines tor the whole country. 
Therefore the plan is accepted. In 
the i ~ nt tion of the plans the 
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State has some functions of supervi-
SIon and guidance, the zilla parishad 
has some functions and the panchayat 
.samitis have some other functions. If 
there. is some lack of uniformity, in 
the bght of experience something 
better will emerge. 

Then the role of the Collector was 
-emphasized. It, again, varies because 
of the structure. In Maharashtra to 
which the hon. Member has referred 
specifically, the Chief Executive 
Officer of the zilla parish ad is of the 
level of the Collector and he performs 
thOse functions. Therefore, you call 
him the Chief Executive Officer. Be-
cause he is of that level therefore, 
many of those functions are performed 
by him there. The Collector in that 
caSe has only certain powers regard-
ing emergency and special situations. 
Therefore much of that work has pass-
ed on to other hands. But even there 
the Commissroner discharges those 
functions of supervision etc. Where 
the Panchayat Samitis have got the 
larger role the Collector performs 
those functions which correspond with 
those which the Commissioner per-
forms at certain other places. What 
exactly thereforc wc are looking for-
ward to is the pattern. I believe:' that 
it will haVe ('0 rise much more to the 
level of the zila or the District and 
the functions will have to be 
much more at that level. But 
even in case of Raiasthan and 
other tSates where it is not so 
and where it is being said, as the hon. 
Member mentioned that there is frus-
tration on both sides, that can be pre-
vented not necessarily by any amend-
ment of the law but by proper work-
ing arr:lngC'!Ylents. Larger functions 
can be given to the Zila Parishads 
even as it is and these things can cer-
tainly be remedied by the State Gov-
ernments. If in course of time they 
find that this does not suffice, certain-
ly they can amend the law and go 
further about it. 

Then, there was another thing said 
by the hon. Member. That, in a way, 
arose out of the role br the position or 
:place of these institutions. What is 

St4te Administrative Services 

their .status? Then he brought in the 
~t n of politics, ejections and 

parties. In the limited sense that 
question is not for me to answer at 
the moment, but as he has conceived 
i~ in the larger context of administra-
bon we need not simply brush aside 
these question because they may not 
be quite convenient. The question ot 
entry of politics at the level of these 
institutions is important and I believe 
that no answer has yet been found for 
that, not becaUSe of the'oretica. 
grounds. One answer is that at the 
lower level, th"at is, at the Panchayat 
level there should not be any politics. 
This is the consensus of opinion. The 
All-India Congress Committee dealt 
with it that way. It was pointed out 
that though Congress may n'ot enter 
there in the elections, others may 
take advantage of that. The Congress 
saId: let us have a self-denying ordi-
nance. There are free elections and 
nobody debars a party from coming 
into the picture. But what is the 
good of it? At the level of the village 
the problem assumes a different 
character. It is not a theoretical 
question of parties being there or not 
being thcre. Here it is this. In the 
villagc it is a small community and 
there are a few officers. If on that 
basis of parties the whole village is 
divided-already there are enough 
factions-this, will be introducing 
another element which will not be 
go'od. Therefore that is the approach. 
This was also the approach of the 
Conference of the Ministers of Com-
munity Development, that is, it is 
better to keep politics out of rural 
Community. 

The National Integration Council 
considered the matter and its view 
was that though the balance of ad-
vantage was against politics being in-
troduced at that level, that is, at the 
Panchayat level, condWons differed in 
different t t~ . Therefore, no code 
could be evolved for that purpose. So, 
so far as the question of politics is con-
cerned, it is a matter which has to be 
left to the gOod sense of the parties. 
It is agreed that you cannot limit it. 
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in the sense that at the Zila Parishad 
·level again it is indirect election and 
pe'ople get interested in the lower 
rungs .also. Also, even though there 
may be no link between this and elec-
tions for Assemblies and Parliament, 
influences are generated which affect 
that also. People have got political 
consciousness and political aims. 
Therefore they will certainly have all 
theSe things. Then, my advice in a 
humble way is, get the confidence of 
the pe'ople by service. The people 
will choose on merits anybody that is 
able to render service to them better. 
If a party has a very good, competent 
person who will serve the community 
better, that party will haVe its own 
person, not on the gl"ound of party, 
but because they can render service, 
develop and help the community 
better. That is the consideration 
which would be kept in mind. 

Shri Tyagi: Could not a distinction 
be made betwen policy and execution 
of policy? If from end to end this was 
defined that the politicians job is only 
decision of policy and the rest, execu-
tion of the policy, will be left to the 
executive officers, there will be a lot 
of smoothening in this respect. 

Shrl Nanda: There is, a clear de-
parture in the outlook on the one side 
and the other. Here, the aim of the 
m'over is to give more and more 
powers and to leave nothing out 
whereas the other view is only deli-
berative function: execution should 
be kept out. A rational mean has 
been evolved so that the cadres are 
State cadres and therefore there can-
not be too much 'Of demoralisation and 
that is avoided. Yet, work is taken 
from those officers by these institu-
tions. It is an arrangement which 
tim/' will show" as to how it will work. 
I hope, with the goodwin of all pe'o-
pIe and the sense of responsibilit)l' of 
the representatives of the people in 
these institutions, results will be 
achieved. Panchayats will be justi-
fled only if development takes place 
better than it took 'place before, 

if they raise resources better, if 
they carry out production programmes 
better, if village plans which had 
not been drawn so far in any 
very significant way are done 
now more than they were done before. 
All these things are going to be the 
acid test of these institutions: not be-
cause some people sit in some places 
and have got certain powers and pri-
vileges. That is not going to be the 
test. 

Shrl Barl Vi9hIu Kamath: There 
are apparently dissensions in the ranks 
of the Congress party. Better Real 
them first 

Shrl Nan4a: The Congress party is 
a democratic party. (Interruption). 

Mr. Speaker: Order, order. It is 
only natural that there. ihas been a 
passale left between the two. 

8hri Nanda: I mentioned resour-
ces because there was some sug-
gestion made here about resources. 
The Ministry of Community Deve-
lopment has set up a committee under 
the Chairmanship of Mr. Santhanam 
just to deal with the question of re-
l!IOurces. That matter which causes 
some concern to hon. Members as 
to the resources required for the dis-
charge of these functions, is being 
looked into. Just as there should be 
adequate power., therc should be ade-
qua te resources. These things are 
being attended to. 

..n f.nJfu fqll{ (ll'tfumr) : ~
RiT ~ it f~ 'm'f ;r OfT ~ 
~ "<1W 1;111IT ~ ~  'lfi ol'<f; ~ ~ 

gm ~ <IT ~  ~ '!il ~r 'flIT 'm'f ;r 
'Pfi 00 ~ ? 

Shri Nanda: There have been so. 
many occasions in the past and there 
Will be occasions in the future to 
take to task everybody concerned in 
Community development. My collea-
gue has broad no ~ shoulders. 
much broader than mine, to take that. 
load on ihimaelf. 
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This was the second part of the re-
port in which this Question arose about 
politics and about the arrangements 
80 that there may not be any lack of. 
co-ordination. I believe that the Re-
port has not, nor have I been able to 
dispel all possible doubt about it. It 
is not possible to do so. There is a 
residue of some kind of doubt left as 
to how things will take shape. It is 
• matter not of statute, not a matter 
of declaration or slogans. It is a 
matter of the spirit, the will and it 
is that which will have to be conveyed 
to all levels of the administration and 
they have to work together. Why do 
we thing as if these is going to be a 
rift, a kind of gulf between the State, 
the district and the panchayat samiti? 
These are all one. This is one struc-
ture, and that unity of the structure 
has to be preserved. Similarly, the 
official agency, and the representatives 
of the people, and the voluntary or-
gan;sations, all of them need a com-
posite and unitary structure, and that 
is what has to be emphaised more and 
more. As I said, it is a question of 
evolving certain conventions and 
practices, an 1 I am sure that this ex-
periment is going to go forward, and 
it is going to produce results, because 
the roots of our past also favour the 
growth of such institutions, and the 
needs of the present demand that they 
should succeed and they should serve 
both the Plan as well as the emer-
gency. 

13 hrs. 

Dr. M. S. Aney (Nagpur): In view 
of the enormous work that has to be 
done in order to make this new ex-
periment successful, does the hon. 
Minister think this to be the proper 
time for launching any experiment of 
this kind? 

Shri A. p. Jain (Tumkur): My 
question Is also more or less the same. 
We are passing thI'ough a period of 
emergency, and  any change at the 
moment would involve both person-
nel as also expenditure. Does the hon. 
MInister think that this is the ap-
propriate time to enforce these re-

State Administrative Service$ 

forms or they should be put in cold 
storage for sueh time as t ~ emer-
gency lasts? 

Dr. L. M. Singhvl (JodhpurJ: The 
hon. Minister said that he whole-
heartedly agreed that there should be 
no political interferenCe with the ad-
ministrative processes and administra-
tive personnel. This seems to be very 
good as a moral bombast, but it is 
entirely unconvincing and evasive. 
What Wp want to know is the actual 
and objective facts. What is the posi-
tion today? Is it true that there is a lot 
of interference, and if that is so, what 
have Government done to ascertain 
the extent and the conseq uence of this 
political interference which de mora . 
lise. the service. today. 

The second point is ..... . 

Mr. Speaker: I allowed him to put 
only one question. 

Dr. L. M. Singhvi: I have two things 
to mention. Since I abided by the 
procedure and, therefore, did not 
interrupt at that time, I hope that I 
shall have your indulgence. 

Mr. Speaker: All right, he might. 
put another question. . 

Dr. L. M. Singh!: .I would also like to 
know to what extetlt Government are 
willing and prepared to implement the 
recomendations that have been made 
in the rep·ort. This is what most of all 
we wanted to know from the hon. 
Minister, but unfortunately I regret to 
say that this has not come forth during 
his speech. And the third thing i.o 
that he should say something about 
the emergent loan of collect'ors .. 

Mr. Speaker: He 
mention two things. 
content with that. 

only wanted to 
He should be 

Dr. L. M. Singhvi: I have said what 
wanted to say already. 
, 

Shrl Tyagi: The hon. Minister has 
also agreed that the success of thi. 
experiment. depends upon the high 
morale of the services. I want to 
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know what the effect of the latest 
order regarding the raising at the age 
of superannuation will be, where the 
.. Ministers have reserved to themselves 
the right of rejecting a man after 55 
year's without adducing any reason; 
so, continuing in service after 55 
years will not be automatic. So, they 
will always have to look towards the 
Minister and become sycophants and 
leave their self-confidence altogether, 
because their extension would depend 
upon the good-will of the Mintster 
whereas actually the services must 
have a high morale and self-conti-
·dence. 

Mr. Speaker: The hon. Member 
.~ o  not make a speech now. 

Shri Kashl Ram Gupta (Alwar): 
In the report it is written that the 
Academy at Mussourie will have an 
advisory council in which eminent 
public men can also be members. 
What do Government mean by the 
term 'eminent public men'? Do they 
mean Congressmen or politicians or 
others as well? 

Shri A. P. Join: The hon. Member 
is one such. 

Shri Jasbvant Mehta: (Bhawana-
gar): Since hon. JVlembers have also 
raised the question of the services. 
may I know t~ r Government 
have mooted the idea of a COmmon 
cadre of technical personnel under 
this democratic decentralisation 
~ ? 

Dr. P. S. Desbmukh (Amravati): 
The hon. Minister referred to the 
understanding that politics should" 
not go to the level of the village 
panchayat. Does he think that it is 
humanly possible or practicable, be-
cause the villages are the storehouses 
of all voting arid all mters? Can 
'any party be expected to really keep 
aloof from politics in these pancha-
yats? I personally think it is im-
possible. 

Shri Nanda: I will briefly say some-
'thing. 

StaLe Administrative . r i ~ 

The first think I will refer to is 
the question of implementation. ~ 
hon. Member perhaps did not pay 
heed to what I said in the course of 
my remarks. I referred specifically 
to this aspect, that there are certain 
recommendations concerning the 
Home Ministry here, about which 
they have made a statement that so 
many have been accepted and so 
many have been acepted and ;ll 
fore, there is an effor.t to see that as 
soon as possible all action arising out 
of those recommendations is taken. 

Dr. L. M. Singhvi: Three months 
have passed. 

Shri Nanda: Regarding panchayati 
raj, the Community Development 
Ministry have said that they agree 
with all this. The States have to be 
brought into the picture. This is 
being done. What more can I say 
at this stage? 

Dr. L. M. Singhvi: Four months 
have passed. 

Mr. Speaker: Order, order. 

Shri Nanda: On the question whe-
ther it ]s worth while having 
these new th ings considering the 
expense that will have to be in-
curred and considering the new sit-
uation that has nevploped, in most 
places the legislation is ready and is 
being enacted and things are on the 
move. It is not something new there. 
It is in progregs. In some two or 
three States, legislation is being ham-
mered out. If actually they are ex-
pected to give better results, drawing 
the people more effectively, getting 
more out of the people, if this is our 
assessment. then possibly it may be 
worth while doing it, but now that 
question is rather belated. 

About eminent persons, certainly I 
believe there may be some eminent 
persons outside the Congres alsO. 

Shri Tyagi: No! 

8hri Nanda: On the question of 
comon cadres, the panchayat Samlthl 
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have at lower rungs cadres of their 
own. 

About politics and whether it is 
humanly possible to exclude it, hu-
manity is capable of r~t in  of 
going down, of going up, and it is a 
question of how much restraint we 
are prepared to r i ~. 

Mr. Speaker: The Minister of Par-
liamentary Affairs wanted to make a 
l!tatement. 

Shri Tyagl: What about superannu-
ation? He has not answered it. 

Mr. Speaker: Order, order. No 
further questions. 

13.08 hl"S. 

BUSINESS OF THE HOUSE 

The Minister of Parliamentary All. 
airs (Shrf Satya Narayan Sinha): Mr. 
Speaker, Sir, as desired by you, I 
would like to announce that (;{)vern-
ment propose to bring forward before 
the House the following business dur-
ing the rest of the Session:-

1. Consideration of any item of 
business carried over from 
today's order Paper. 

2. Consideration and passing of 

The Working Journalists 
(Amendment) Bill, 1962. 

The Emergency Risks (Facto-
ries) Insurance Bill, 1962. 

The Emergency Risks (GoocIs) 
Insurance Bill, 1962. 

3. Consideration of a Motion for 
the reference of the Major 
Port Trusts Bill, 1962 to a 
Select Committee; 

4. Consideration of a Motion for 
the reference of the Canst!-
tution (Fifteenth Amend-
ment) Bill, 1962 to a Joint 
Committee of both HOUSel; 

5. Consideration of Motion. for 
modification of the Central 
Aprrenticeship Council Rulel, 

2355 (Ai)LSD-2. 

1962 and the Apprenticeship 
Rules, 1962 given notice· of by 
Shri Indrajit Gupta; 

6. Consideration and passing of 
the Hindi Sahitya Sammelall 
(Amendment) Bill, 1962 al 
passed by Haya Sabha; 

7. Discussion on a motion by Shri 
Indrajit Gupta and others re-
garding measures for main-
taining prices of essential 
commodities at reasonable 
levels; 

8. Discussion on the Chinese 
cease-fire proposals on Mon-
day the 10th of December. 
1962. 

This Business will be taken up in 
the order in which it has been an-
nounced. It takes itno consideration 
the fact that the House has agreed to 
lit on Saturday, the 8th December. 
1962. 

As already desired by you and some 
sections of the House I have included 
in this business the Working Journa-
lists (Amendment) BiB, 1962 which 
will be taken up tomorrow after the 
business carried over from today. 

The two Bills relating to the 
Emergency Risks Insurance will be 
taken up on Friday the 7th of Decem-
ber. ' 

8hri Barf Vishnu Kamath (HOII-
hangabad): By your leave, I want to 
make a request. Now that the Work-
ink Journalists (Amendment) Bill ha. 
come back to the agenda, may I urge 
that the BtatU8 quo ante of yesterday 
should be restored because most or 
us were busy with that thing. It 
could be taken up after the Income-
tax Amendment Bill is over today. 
The Personal Injuries (Emergency 
Provisions) Bill was to have come, 
according to yesterday's 8rder Papes 
after the Working Journalist. 
(Amendment) Bill and the other Bill, 
All-lnUa Services (Amendment) Bill. 
So I submit that hon. Members shoulcl 
have time to look into this Bill allO. 
They had no time to look Into it. It 
Is adding insult w injury .... 


